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THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR): (a) No, Sir. 

(b) and (C) Do not arise. 

Governor'. power to promulgate 
Ordinances 

643. SaRI SHARAD DIOHE: 

SHRITHAMPAN THOMAS: 

PROF. MADHU _ D DA .. 
VATS: 

Will the Minister of HOME AFFA-
IRS be pleased to state : 

, . 
(a) whether the attention of Govern- . 

ment has been drawn to the observations 
of the Supreme Court . regarding Gover-
nor·s power to promulgate ordinances 
jp a rec.ent writ petition before them; 

(b) if so. the reaction of Govern-
ment thereon; and 

(c) the act;on contemplated. if 
any 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF ST A. TE IN THE .MINI-
STRY O~ HOME AFFAIRS (SHRI P. · 

. CHIDAMBARAM): (a) Yes, Sir. 

{b) and (c) The State Governments 
have been" apprised of the propositions 
laid down by the Supreme Court in the 
above case and requested to ensure that 
their proposals (or promulgation or repr.o-
mulgation of . the O~djnances a re first 
examined in the Jigbt of the above propo-
SitioDS before referring tbe same for 
obtaining instructions of tbe President 
under tbe proviso to Article 213 (1) of 
the Constitution. 

Allocation of Janata Cloth to Oris 8. 

644. SHRI CHINTAMANI JENA: 
Will the Minister of T XTILES be 

pleased to state: 

(a) whether .out of 33 miJIio metr s 
·of Janata Cloth allotted to Orissa thl 
year, 12.95 miJIion metres has been diver. 
ted to other States; 

(b) if so, the reasons thereof; and 

(c) whether Government of Orissa 
bad requested to reallocate tlie diverted 
quantity to that State and if so, the ac .. 
tion taken in this regard 1 

THE DEPUTY MINISTER IN THB 
MINISTR Y OF TEXTILES (SHRI S. 
KRISHNA KUMAR: (a) and (b) Tbe 
State of Or ,ssa has been allotted a tar et 
of 33 miJJion square metres for production 
of janata of oth during 1986·87. However, 
tbis target of janata cloth is in excess or 

, tbeir entitlement of janata cloth for cons-
l1mption wHhin tbe State by 12 95 million 
square metres and this excess wa meant 
to be sold/distributed in certain specified 
deficit/non-janata producing States, 

(c) ' The Surples State Governments, 
including Orissa, have a number of dim ... 
culties In selling the surplus to other St ... 
tes due to reasons such as non.acceptabi. 
lity of janata cloth produc d by the sur. 
plus States by the recipient States, higher 
commission for distribution which was 
found to be more than the surpJo States 
could manage from the overheads allowed 
in the pricing of janata clotb, etc. In 
such cases, Government of India have 
been allowing the consumption of the sur. 
plus quantity within the State after s tt • 
fying itselt about the jnabi1ity of, the pro-
ducing States to se)) the janata doth to 
the other State. 

Manufacture ·of Pletur Tub 

645. SHRI V. S. KRIS 
Will tbe Minister of D N 

AlYEa: 
be pleased" 

sed to state: 

(a) the Dumber of Black aod White 
and colour tclevi ion picture tube manu-
factured vis-a·\'"is their demand duriog 
,1986 by Bharat lectronic Ltd; and 

(b) wbeth r Bharat lectronic 
able to cope with the demand 1 

td 
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S IVRAJ V. PATIL): (a) During 
1986, Bbarat Electronics Ltd. manufac .. 
tured' 6.3 lakhs Black and White TV pic-
ture Tubes as against a total demand of 
approximately 21 lakh numbers. Colour 

V Tube is pre ently Dot in ,the manufac-
turing ran e of BEL. 

(b) Bbarat Electronics Ltd. is not 
th only ' rna uf; turer 0 Black and 

hit V Picture Tub s i the country. 
Bl and White T 

d c P city arid it 
e in t e m rk t i currently around 

30 tQ 35 per eDt. 

Impact of cot ton pric bike. 

646. SHRI M LLA PAL Y RAMA-
C N RA Will the Mfnister of 

XTIL bepl -asedtostat I 

(a) whether the, price of ~otton has 
beeD raised rec ntly' 

(b) if so. the detail of changes intro-
duced over t e p st six m nths' 

wh~lher any r pre entation have 
ive Te tile i du try 

dv r e effects of ,the.,) 
hi e on th indu try; od 

(d) the reacti 0 f Government 
con? 

DEPUTY MINI T R THE 
R Y 0 XTIL (SHRI S. 

K ISHAN UMAR): (a) to (d) 
ov rom nt do not control th price of 

cottoo, e)'o pt that mioimnm support pri. 
ce f diff reot vari tie of apa of fair 

ver e lily ar fi ed by the Gov rn-
ment from year to ye r. These prices 

ro fix d on 10th October \ 1986 allow .. 
in an incr of • 51-per quintal for 
rno t of the 'V jell of K p of fair v r· 

equality. 0 v r. the rices of 
cottoo displayed ri e in c~mber, 1 0 

du to slightly lower p oduction of 
cotton, P nicky purcha nd better 

. dem nd 10 tb int national market. The 
ri e in rice i not unduly hi h n c m-

. 
pared to tbe pric prevail.nJ two years 

rlier. T e repr sentatio recel~od DIn 
the textile industry ib re ard to j ili 
cotton prices are , based 00 low prices pre-
vailing in 1985·86, when there w a 
cotton glut and dep essed prices. The 
prices of cotton have established now and 
have enabred tbe farmers to recover a 
fair return for their ' produce. 

12.00 br . 

SHRI P. KOLANDAIVELU (Gob~
chettipalayam): I bave iven a Call 
Attention. 

PROF. MADHU DANDAVATE: 
(Rajapur): To·morrow the Prime Minis- . 
ter 1 goin to pr scnt the Budget'. I 

ant fo poiD;t out to you that on 2Sth or 
tbi month, in lItem 5, the Minister of 
State, hri Janardhana Poojari# .has laid 
on the Table a Dumber of Notifications 

ouncin u tom u ies exemptions. 
This is high]y objection bl. Thre ' days 
left for the Budget and be is annouDcing 
Custom Duty ~xemption8 ! 

In the Rajya Sabha atrictures were 
pa sed for havi g Jaid 42 oti c tions 
b Jore tbe Budget. I ould reque t y 
earne Uy to maintain the convention nd 
di oity of t is ou . You must pull up 
th Ministe, not to lay on th TabJe 
cone sions ••• 

MR, SPEAKER You nullify 
them. 

PROF. MADHU DANDAVAT 
The other ou e ha already iven the 
ruJin Jast time. 

MR. BAKE: I have already 
given a ruling on that subject . earlier, ro-

or Sa ib. 
,. 

OF. MA U DANDAVATE: 10 . 
the course of one year you can get more 
wisdom. 

M . SP AKER: You mean, am I 
llckin that? 




